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heard Mr.Ajit T<umar hota,Learned 

CoiiflCi appearing for. the AppliCant and 

Mr. 	C• Rth ,Learfled sanciflg Counsel for 

the Railwas,ofl whom a copy of this C.A. 

Las already been scrved 

The cause Of action ir this C.A. 

has arisen out of the letter,the Applicant 

has received from the Respondent under 

Anne,ure_A/147wLerehY he was informed by 

the Respondents that his seniority is 	W 

being maintained in-tact in CKP  DivisibX 

and he will be considered for promotion 

as and when he will be eliqible for 

as per the ReSpondentS' letter 

dated 10_31999 Although ic fcls 

aggrieved by this decision of the 

Respofldeflts s the Applicant has not 

q far siThmitted his grievance before 

the Fje artricr:tai authoritieS for 

redressal of the same.As he has not 

availed the departrrefltal rerredies ava±lib1e 

to him,;e hereby disaose of this 

this admission stage ,hy directing the 

)l1Cant to file a self-contained 

representation before the competent 

authority with regard to his seniority! 

L)romot2on:whici. he should do within a 

ocriod of 30 days hence an(j upon receipt 

of such a represcntat.iofl from the 

epplic anti  the Resoandeflts should dispose 
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of the same with a resoried otder,within 

pei. f sit cys thereafter.ya  

;1th ti e above ohservtions and 

directicns,this G.A. is diso5eri of, i!o costs. 

Oopis of this erder he vdnt to 

the Res pondents a longwith copies of this 

0.?. and free copies of this order be given 

to learned counsel for both sides. 
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